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~tlD£ 01 Ballway Service 
eo",missiOD 

6212. SHRl CHINTAMANI JENA: 
wm the Minister of ltAlLW A YS be 
pleased to state: 

(a) wbether it is a fact that the State 
GeyernmeDt at Orissa have submitted 
a proposal for shifting Railway Ser-
vice Commission to Orissa and propo-
lal was turned down on ftnanclal con-
sideration; 

(b) it 10, when; 

(C) U the Union Government have 
81ven indication to the State Govern-
meld of Orissa for setting up a Rail-
way Service Commission's Sub-omce 

In Ortua; 

(d) if _, U. actioA taken ~ tbe 
Union Government so tar; and 

(e) the expenditure to be incurred? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKAlUUN): (a) to (d). A pro-
posal for shifting the Railway Ser-
vice Commission at Calcutta to a 
place in Orissa was received in 
1971. but was not accepted. A propo-
sal far setting up a Sub-office wa. 
also conaidered but was kept in abey-
ance due to difficult financial posi-
tion. It will be reviewed again now. 

(e) Approximately Rs. 45,000 per 
year. 

Railway quarters at Koel-Kalau 
statioa 

6213. SHRr DAYA RAM SHAKYA: 
Win the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that number 
of railway quarters at Kosi-Kalan sta-
tion on New I>elhi-Mathura line had 
been declared abandoned; and 

;. 

(b) if so, why railway employees 
are allowed tOt live in these quarters? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAlLW A YS (SHRI 
MALLIKARJUN): (a) and (b). Six-
teen units of quarters at this mUon 
were not considered fit for residence 
on account of their age and condition. 
Notices were, therefore, served on 
the railway employees residing there-
in to vacate the same and temporary 
accomrnodatioa was o1!ered to them 
in lieu. They, however, refused to 
vacate til. old quarters and are con-
tinuing to reside therein. Beplaee-
ment of the old quarters by new 
ones will be taken up on a pr~m­
med .. is. l4e8ID'WldIe, action .. being 
taken for temporary .e~ 
of the old quartera. 




